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CENTRAL ADMINIgTpTIv TRIBUNAL 
• 	IBENCH:GU;TI 

\ 

ORIGIN 	.PPLICATION NW. 

• MPPLIC,NTS 
versus. 

Union of Inia&ors • . • • . • 
a • • • • Respondents 

FOR THE ePPLIC(S) 
•N 

) e 
FdR THE RES 	ENT (s) 

DTE- - 

17.10. 	Present : The J-Ion'ble Mr Justice D.N. 
Chowdhury, Vice_Chairman. 

This 	
-r 	fl 

	

' 	
Heard Mr B.K.Sharma,learned Sr.counse. 

-1 for the applicàht and Mr B.S.Basumatar' 
tied 	 -y learned  Addi .C.G.S.0 for the respondent. 
for 	S. 

Issue notice to show cause as to why 

	

tcd 	
this application shall not be admitted. 

• 	
CalL f or the records. Returnable by 6 

	

• 	
• 	 flu Registc' 

• 	 - 	weeks. 

List on 1.12.20O0 for show cause and 

admission. Till then the 3 applicants - 	
whose names are. mentioned in nnexure-A 

• 	. 	shall be allowed to continue in their 
ccwy 	 respective post. 

• 	 Vice-Chairman 
pg 

	

 
1.12.00: 	 1r. S. ara, learned counsel for tne 

apicant. Nr. A.b Roy, Sr. C.G.S.c_ pays for 

zx; • 	 adjournernnc on behait of 'Mr. B.S. Basumatary, 

	

J P 	A 	 / 	 leraned AddI. C.G.S.C.. Prayer allowed. 	 I 7? f 	/\( 	1 rc) 	

L 	° 
116 	

1SL ' •o..L2.2000 for adnussion. 

• 	• 	 . 	Vice-Chajrn • 	 . 

• 	
:. 	•- 	 • 

J2  
Ok 

c4 2€QVL 

• 	
•' 
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0.A. 336 of 2000 

8,12.2000 	Heard Mr. S. Sarma, learned 

counsel for the applicants and also 

NTr.B.S. Basumatary, learned Addi. 

Central Govt Standing Counsel for 
the respondents. 

S 

cc/p cW 
4 i6e (,J. 
/V)1 M7,6 N 

Application is admitted. Call 

for the records. No fresh notice need 

be issued to the respondents. 

The respondents are allowed 
three weeks time for filing of written 
statement, An endeavour shall be made 

to dispose of the application on the 

next date. 

	

Interim order dated 17.10.2000 	, 

• 	shall continueuntil further order. 

List on 3.1.20Q1 for written 

st3tement3nd for further orders. 

• 	 . 

• 

Vice-Chairman 

gkjrnk 

One prayer of learned counsel for 

the 'esporQents 4 'weeks time is allowed fr 

for filingf written statement. List on 

5.2.d.1 for 4Iing of written statement 'and' 

.furth!r orderse 

lice-Chairman 

im 

5.2.01 	List after three weeks to enable 

the respondents to file written 

statement on the prayer of 1ir. A. Deb 

Roy, Sr. Addi. C.G.S.C. 

List on 2.3.2001 	for written 

statement and further orders. 

Membe 	 Vice-Chairman 

3.1.01 
pO 

trd 
12.3,01 	 List on 11.4.01 to enable the respon- 

dents to £fl.e written statent. 

H enber • 	 Vje-cba irinan 
in 
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O.A. 336 of 2000 

	L1v 	

IM 
Ntes of the Registry 

	
Date 
	

Order of the Tribuna' 

List Qfl 17.5.01to enable the res 

I pondents to file written statement. 

b_—Q-h- Vicae-Chairm  

• 	No representation stand out. List 

the case on 17.7.2001 for further order. 

Mmeber 	 Vice .Chairman 

• 	List o0317.2001 to,,enable the app 

licant to file rejoinder, 

~ C 
Member Vics.Chai rman 

List on 3082001 to enable the respor 

dents to tile written statement, 

Plembur 	 Vice-'thairman 

• 	Written stetement has already been filad. 

The case now be listed for hearing. The applicant 

may fils, rejoinder if any, within 2 weeks. 

List on 1/10/01 for hearing. 

VicsChsirman 

 Alt- 
k (j of 

1 fb 

cJ5 :o-QVo
/-L¼V\ 	 (io 



. 	 Tfl 
Order of tIie Tribrt 

1eard Counsel for the parties. 

Hearing concluded, judgment delivered in 

open Court, kept in separate sheets, 

The application is dispoed of in 

iq terms of' the order • No order as to $ 

$ots* 

member 	 iCeChajrman 

, 

Notes of the Registry  
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CER 	MINISTRT 	TRIBU 
GUAJ4JTI BENCH 

Original APPlication No. 336 of 2000. 
S 

Date of 

JSiGanesh Das & Oths. 	

Petitioner(S) 

a & Mr U.K.Nai.r. 
Advocate for the 

•Versus... 	 Pet 

Unisnot InL & 	
es.)rice1tI ) 

cebRoy, 3 rG.S.0 
Adi,oct for 	e 
R€spojLden\ 

THE HON I BLr R. JUSTICE U.N.CHOIJDWRY, VICF CHAIAN 
THE H J I BL PR. K.K.SHARMA, ID1INISTRATIVE MEMBER 

le Whether Reporters  judgment 	 of locaj Papers may be a1iod 
to see the ? 

2 To Le ferred 	th Repor 	or not ? 5 - 

3. Whether their Lordshjp wish to see tte fai 
40 	 the 	

r Ocpyof the J dment ? 
is to be circulated to the °her 2enc5 

Judgment delivered by Hon'ble : 
Vice-Chairman, 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GuWAHArI BENCH. 

Original Application No. 336 of 2000. 

Date of Order : This the 20th Day of ovmber, 2001. 

Hcm'ble Mr.Justica U.N.Chowdhury, Vice—Chi'rmari. 

Hon'ble Mr.K.K.Sharma, Administrative Member, 

I • Sri Ganesh Das 
S/ Sri 8.Das 
At present working as Casual Worker 
Under the SDE, Office of the DE, TP-'II 
Guwahati 

2, All India Telecom Employees Union 
Line Staff. and GroupD" 
Assam Circle 
represented by Circle Secretary 
Shri J.N.Mishra 	 . . . Applicants. 

By Advocate ITlr,B.K.Sharma, Mr.S.Sarma & 
Mr,U.K.Nair. 

- V 

The Union of India 
Represented by the Secretary to the 
Ministry of Communication 
New Delhi, 

2, The Chief General Manager 
Telecom, Task Force,  an Bazar 
Guwahati—1, 

The Sub Divisional Engineer 
CDQT, RRC I, Guwahati. 	 . . 	Respondents, 

By Mr,A.Eeb Roy, Sr.C.G.S.0 

ORDER 

CHOWO}{IRY 	 : 
- 	 - 

Conferment of temporary status is the 

subject matter of controversy in this Original Appli-

cation, 

By order dated 31,8.1999 in O.A031 of 1999 

the Tribunal issued a direction on the respondents to 

examine the case of tach applicants including that or the 

present three applicants, According:to the applicants, the 

respondents formed Verification Committee Division wise 

to verity the case of the each Casual Labourer, The 

Verification Committee examined the same taking 1.8.1998 

as cut off date and found that these three applicants 

Contd,, 2 
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did not complet8 240 days in a year preceoding 1.8.1998. 

The respondents 	the findings or the Verif'ication 

Committee in the written statement as Annexure-Ri, R2 

& R3. Subsequently the Department by memo No.ESTT-9/12 

/PT(II)/59 dated 19.10.2000 sent the communication to 
'in 

the concerned authority. Depjartbent rorwardedLaetil 

particulars of the casual labourers who were engaged in 

the field units, but not grnted temporary status. By 

the said communication the respondents were also reminded 

that Sub-divisional Officer was to give acortificate 

that no fresh casual labourer uas engaged after 1.6.1998. 

3 0 	 In ôourse of the hearing Mr.S.Sarma referred 

to communication No.DL(0)/E-1 0/2000-01/3 dated 27.1 0.2000 

whereby the Divisional Engineer (OPN) of the CGMT 0ffice, 

Assam Circjeaubmitted the details of the casual labourers 

stjlI in engagement, but was not granted temporary status, 

In the said communication the name of the three applicants 

appeared. The Divisional Engineer also certified that 

no fresh casual labourers was engaged after 1.8.1998 and the 
ca'se of 

Lthrae caual labourers were pending for grant or TSM. 

In the proforma submitted by the S S D.E, RRC-I/GH on 

28.19.2000 the No, of days put in work during calender 

year 1998, 1999 and 2000 have been shown against the 

applicants.All the three applicants bompleted 207 days 

in a calender yera. flr,Sarrna submitted that these three 

applicants since working tiinder respondent No.3, being 

an Administrative Office that observes five days week 

and pocordingly 207 days is required for granting of 

temporary status. According to Mr,Sarma, since they had 

fulfilled the period , they were untitled for temporary 

/ status. 

Comtd.. 3 



-3d. 

4. 	Upon hearing Mr.S.Sarma, learned counsel for the 

applicant and Mr.Pi.Deb Roy, learned Sr.C.G.S.C,, for the 

respondents we are of the view that ends of justice will 

be met if a direction is issued on the respondents to 

reconsider the case of the applicants taking into consider 

atiori the period of services they rendered after 1. 8.1 998. 

If the applicants really completed minimum statutory 

period and eligible for grant of temporary status, in that 

case respondents shalL consider the same and pass necessary 

order. The applicants are also directed to submit fresh 

representation individually before the authority indicating 

all the facts alonjuith a copy of this judgment within 

three weeks from the receipt of the order. In that case 

the respondents shall examine the 8arfle ans pass neceaary 

order as per law within two weeks thereafter. 

Subject to the observation made above, the 

application stands diposed of. No order as to costs. 

c- 
(K.K. S 

AOfIINISTRATIVE rIEIBER 
( O.N.CHOtJDHURY  ) 

JiCE CHAIR1AN 
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FBEFO PyTHESCEAW PqaINISTRATIVE TRIBUNAL 
I3UWAHTI BENCH 

(An application under section 19 of the. Administrative Tribunal 
Act. iS5) 

F itle of the case 	 O.ANo. 	 of 

• 	 BETWIEN 	 . 	. 

• 	 C. 	 - 
Shri 	- & Ors, 	 - 

VERSUS 	 - 	 - 

Union of India & Ors. 

-. - 	 INDEX 

SL.Nc. Particulars 

Application 

 
. 	 Verification 

 Annexure-A 

 Annexure-1 

•5. 	
- Annexure-2 

6. - - 
	 Annexure-3 - 

7, 	
. Annexure-4 

Annexure-5 

9. Annexure-6 

Filed by AcC' 

Fiie No. :C\WS7\DHANApATI. 

Faae No. 

1 to 13 

• 19 

22- 

- 3r 

36 
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BEFORE• THE.'•CENTRAL ADMINISTRATIVE. TRIBUNAL 
GIJWAHATI BENCH 

Ariappiicationiunder sectii:in 19 of t he Central Admini5trative 
Tribunal Act1985) 

0ANO 	SitS S a unit a nut, an a 

• 	 BETWEEN 

C 
I. Sri Ganesh Das, 

 
• 	son of Sri B Dasu 

, 
-. 	At pre.ent workirq as Casual worker, 	N 

Under the SDE,offic of the DE, TF'-II 

• 	'Guwahati. 

2 All India Telecom Employees Union 

•Line Staff and I3rciup-D' 

Assam Circle 

represented by, Circle Se':retary, 

Shri J.N.Nishra 	 it nanaana.a 	Applicants 

The Union of India, 

• 	Repesented by the Secretary to the 

Ministry of Communication. New Delhi 

2 	he Chief General Manaqer, Telecom, 

• 	 Task Force, Panbazar, Guwahati-1 

• 	
3. The Sub Divisional Enairicer, 

C-DOT , RRC I , Guwahati 

• 	AT 	 - 

Respc'ndents. 

- 	• PARTICULARS OF THE APPLIf:ATION 

1 PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

jiDE7 

This application is directed aqainst the 	threatened 

actionibf the respondents for termination of the services of the 

applicants without any notice and without following the due 

1 •  

/ 
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4 	
1 

process 

judgment 

of 	law, 	as directed by this Hon'ble 
	Tribunal 	in 

and order dated 31999 passed in QA tos 	
U3/98 

its 

and 

112/8 
This aplicatiOfl is also directed against the 

action of 

the respondents in not considering the case of the applantS i for  

grant o 

services 

Court by 

temporarY status and regularisatlon of their 

pursuant to scheme and directions of the Hon'ble 

which under the similar 	
facts situation like 

reectiVe 

Stpreme 

that of the 

applications, others named been benefitd 

2. 	1TTLOt 
The a.ppiicants declare that the intant application has 

been fjied within the limitation period prescribed under sectthfl 

21 of the Administrative Tribunal Act. 198. 

3 )JJ P LcTJQ) 
The applicants further declare that the subject matter 

of the instant case is within the Jurisdiction of the Hon'hle 

Trbu.nal. 

4. 

.4.1. 	
That the applicants are citiefl of India and as such 

all the rights, protections and privileges 
they are entitled to  

as guaranteed by theConstitutbonoT India and laws framed there 

• Lnder. 

4.2- 	
That in the instantappli tion, the Applicant No.2 is 

the Circle SecretarY of All India Telecor Employees Union, Line 

Staff and groupD, Assam Circleand he.represeflted the interests 

of casual wor%er5 more particularlY rfiectCd in the AnnexureA 

to this original Application. Applicant No.1 is one of the 

casual lahourer.saS listed in the Anne>Ure is also similarly 

situated like that of the other applicaitS cm whose behif the 

I 



cP)  

instant applicatiOn has - been filed by the applicant No.2. Accor& 

ingly the cause of action and relief sought for by the applican0ts 

are same Thus the instant applicants pray that they may be 

allowed to join together in a single application ir1voking rule 

4()(b) of CT (Procedure) Rules 1987 to minimise the number of 

litigation as well as the cost of the applicatl'Dn. 

• A list containing the names and particularS.of the 

applicants is annexed as NNEXUREA 

4.3. 	That the casual labc'urrs whose interests are being 

represented in the instant application were all appointed in 

various dates ranginq from 1993 onwards on temporary basis. The 

applicants are at present drawing their wages under tCG-17 and 

pay slip , which will show that they are casual wi:irkers of the 

Dept. of Telecommunication and hen':e the applicants pray for a 

direction to the respondents to produce all the relevant docu-

mertts at the time of hearing of the case. 

Foi better appreciation of the factual position the 

services particulars reflected in the Annexure-A may be referred 

to. They are still continuing in their respective posts as re- 

flected in the nnexure- -A till date. 

4.4. 	That some of the similarly situated employees belonging 

to the postal Department had approached the 'Hon'b].e Supreme Court 

for direction for regularisation, as has been prayed in the  

instant application and the Hc'n'bie Supreme Ccurt acting on their 

Writ Petition had issued certain directions in regard to regu-

larisatic'n as well as grant of temporary status to those casual 

.labcurers of the Department of P':'sts. It is pertinent to mention 

here that claiming similar benefit a group of similarly situated 

enployees under the respondents i.e. of departnnt of Te-lecom 

• 

	

	munication had also approached the Hon'ble Supreme Court for a 

similar direction by way of filing writ petition (C) No.128/99 

':1 
-J 
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(F.a Gopi & OrsVs.. Union of 	India & Or's). along 	with several 

writ petition ie 1:246/36, 1249/86 etc In the 	aforesaid 	writ 

petitions the Hon'ble Supreme Court was pleased to pass a similar 

di rect ion to the respondents authority to prepare a scheme on 	a 

rat icnal basis 	for absorption the casual 	labourers 	as 	far 	as 

possible, who have been wcrki ng more than one year in their re 

spect ive posts Pursuant to •judgment the Govt of India, Ministry 

of Communia ion, prepared a scheme in the name and style Casual 

Labourers (Grant of Temporary Status and Regularisation)Scheme 

198' and the same was communicated vide letter No269"1189'-STN 

dated 7 I I89 In the scheme Certain benefits crantd to the 
I 

casual labourers such as conferment of temporary status, wages 

and del ly Rates with reference to minimum pay scale of regular 

Group-D officials including DA/HRA etc 

c:opies of the Apex Court Judpment and the above 

mentioned scheme is annexed herewith and mred 

as PiNNEXURE'1 and 2 

4 	That as per the Annexure-2 scheme as well as the direc.... 

t ions issued by the Hon ble Supreme Court (Annexure-1 ) in the 

cases mentioned abve, the applicants are entitled to the bene" 

fits descr ibed in the scheme The applicants are in possession 

of all the qual i fications mentioned in the said scheme as well 

as in the aforesaid verdict of the Hon' ble Supreme Court, and 

more specifically in the dates described in the Annexure-A. may be 

refereed to for the better apprec iat ion of the factual posit ion 

4 6. 	That the respondents after issuance of the aforesaid 

scheme, issued further :lari f icat ion from time to time of whi':h 

mention may be mac:e of let tsr No 2694/93-STN-Li dated :17 12 33 

by which it was stipulated that the benefits of the scheme should 

1.0 
	

4 



<2 
be conferred to the casual labourers who were engaged durinq the 

period from 13.3.85 to 22.6.88. 

Tp: applicants crave leaves of the Hon'ble Tribunal to 

produce the Said order at the time of hearinq of the case. 

4.7, 	Tht on the c'ther hand casual workers of the Deptt.of 

Posts who 'were employed on 29.11.89 were ei.iible to he conferred 

the tempora'-y status on satisfying other eliqibie conditions, The  

stipUlated dated 2911.89 has now further been extended • up to 

10,993 pursuant to a judqment of the Ernakulam Bench OC the 

Hon'hle Tribunal delivered on 13.3,95 in O(No.75/94. Pursuant 

to the said- judgment delivered by the Ernakulam Bench Govt of 

• India, MinIstry of Communication issued letter No.66 -52/92--SPD--I 

dated 11i.95 by which the benefits of conferring temporary 

status to the casual iabcurrs have been e;te;ndd up to the 

recrujtees up to the 10.9.93, - 

copy of the aforesjd letter dated 1.1195 as 

annexed hrewjth and marked as .NNEXURE-3. 

The applicants have not been able to get hold of an 

authentic copy of the said iptter and accordingly they pray for a 

direction to produce an authenticated copy of the same at the 

time of hearing of the instant application, 

4.8. 	That the benefits of the aforesaid judgment and c1cu- 

lar of I3ovt,of India is required to be extended to the applicants 

in the instant applcatjon more so when they are similarly cir-

cumstance with that of the casual workers to whom benefits have 

been granted and presently working in the Deptt.of Posts. As 

stated above both the Deptts. are under the same Ministry i.e. 

the Ministry of Communication, and the sherne were pursuant to 



Ma 

the Supreme Court's Judciment as mentioned above. There can not be 

any earthly reason as to why the applicants shall not be extend-

ed the same benefits as have been cirnted to the casual labourers 

working in the Deptof Posts. 

	

4,9. 	That the applicants st- atth that the casual labourers 

working in the Deptt of Teleca:immunicaticin are similarly situated 

like that of the ':asual workers working in the Deptt.cif Posts. 

In boh the cases relevant schemes was prepared as per the 

direction of the Hu:n'ile Court delivered their judgment in re-

spect of the casual workers in the Deptt.cif Telecommunication 

fcullowing the judgment delivered in respect of casual workers in 

the Deptt.of Posts. As stated earlier both the Deptts. are the 

same Ministry i.e. Ministry of Communication. Therefore, there is 

apparent discrimination in respect of bc'th the sets of casual 

labourers though wc'rkinq under the same Ministry. It is pertinent 

to mention here that the casual workers of the Deptt of Posts on 

obtaining the Temporary Status are granted much more benefited 

than the casual workers of the Deptt.of Telecommunication, Simi-

lar benefits are required to be extended to the casual workers of 

the Deptt.of TeleccImmunj:atj,Dn having regard to the facts both 

the Deptts are under the same ministry and the hasi': fc'undatián 

of the scheme for both the Deptts are Supreme Court's judgment 

referred to above. If the casual workers of the Deptt of Posts 

can be granted with the benefits as enumerated above based on 

Supreme I::ourt's verdict, there is no earthly reason as to why the 

casual workers of the Deptt .of Telecommunication should not be 

extended with the similar berefits. 

	

4.10. 	That the applicants beg to state that in view of afore- 

said scheme as well as the verdict of the Hon'ble Supreme Court, 

6 



they ent I tled to be reqular ised more so wheeas all the appl i- 

cants have c:ompleted more than 240 days of service in each year.  
I! 

	

4.11. 	That the appl icants beq to state that making a similar 

prayer a group of casual workers working under :Assarn C:ir dc had 

approached this Hon'bie Tribunal by way of filing DA No299/96 

and 32/96 and this Hong ble Tr i burial pleased to allow the afcrre-

said appl i':at ion on 13 e 97 by a common judgment and order.  

A copy of the said order d'ted i3.B97 is 

annexed herewith and marked as ANNEXU:E-4. 

	

4.12. 	That. the applicants state that it is settled posit ion 

of law that when some pri ri: i pies have laid down in a cjivsn case 

those principles are requi red to be made applicable to other 

similarly situated cases without requirinq them to approach the 

Honble Court again and aqain But in a nutshell case in spite of 

judgment of Hong ble Ernakulam Eerich delivered in respect of 

casual labourers of Deptt of Posts, the Deptt .cif Telecommuni cc-

tion under the same ministry has not yet extended the benefits to 

the casual labourers work i rig under them 

	

4.13. 	That the applicants beg to state that the action of the 

responrJents towards the non implementation of the judgments 

passed by this Hon' ble Tribunal in their cases are nothing but 

their ul tsr br trot i.ve only to deprive the them from their legi t.-

imate claim of regularisationA The respondent s bei nç a model 

employer aught to have granted the bene fit of temporary status as 

per the scheme without requiring them to approach the doors of 

the Hcn'bie Tribunal again and again, more sc when all the appi I-

cants ful fill the requi red quail fl cat ion as per the sal d scheme 

YA,_I 	 7 
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4.14. 	That the applicants state that in a nutheil their 

whole grievances are that to extend the benefit of the aforesaid 

scheme as well as similar treatment as has been granted to the 

casual workers work inq under Deptt of F:osts in regard to treat-

mci the cut of date of enclacement as has been modified froi time 

to time by issuinci various orders of which mention may he made 

of order dated 1999 by which the benefit of the scheme has been 

extended to the recruitees up to 1998; 

A copy of the order dated 1 999 is annexed here 

with as nnexure-5, 

4.15 That the applicants beg to state that claiming temporary 

status and regularisation they had occasion-s to approach the 

Honble Tribunal by way of filing OA No'. 131/98 and the Honble 

Tribunal was pleased to pass the judgment and order dated 31899 

directing the respondents to scrutinise their cases, and to 

consider their cases. 

A copy of the said judgment and order dated 31B,99 is 

anneed herewith as Annexure-6 

That the appiicans hg to state that the respondents 

are presently mLi::ing arrangements f' or filling up at least 9 

posts of GrD Nazdoors within a short time and it is also learnt 

that the cases of the applicants will not be considered for those 

p:'sts and some out siders are going to be appointed in 'these 

posts 

4.17 That the applicants beg to state tht the respondents have 

not implemented the jL.dgrnent and order dated 31.899 but some 

'. 



other similarly situated employees like that of them are going to 

be appointed in these 900 posts The rspcndents have been ap--

pointing persons who are .juniors to them and who does not fulfill 

the minimum required qualifications of the said scheme as Well as 

its subsequent clan fications issued from time to times R_rsuant 

to the judgment and order of Hc'nbie Tribunal the respondents 

ought to have considered the cases of the applicants but contrary 

to the same the respondents have issued some orders enclosing 

lists of casual workers who does not come upder the required. 

criteria described in the scheme ignoring their cases Till 

date no formal order has been issuedin their favour but there is 

evry I ikel ihood of terminating their service only on the ground 

that their names donot appear in the said list for the reasons 

best known to the authority concerned It is noteworthy to men 

tion here that all the applicants fulfill the required 'criteria 

mentioned in the scheme and to that effe±t they have sufficient 

documehts to show that they are casual workers who worked for 240 

days each year till date 

The applicants crave of this Hon'ble Tribunal for an order 
directing the respondents to produce all the orders as well 

as the minutes of the interviews granting temporary status 

t c' t he c t hers 

41B 	That the applicants beg to stat that pursuant to the 

afi:iresaid judgment and order dated 31 B.99 the respondents have 

initiated various interviews and personal heaihgs but the methcrd 

and yard sticks applied in others cases have not been maintaired 

in regard to the present applicants it is pertinent tc -mention 

here that the applicants although fulfill all the required quaii-

fications mentioned in the scheme as well as its subsequent 

clarifications -but due- consideration has never given to the 

'I 
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IN 
present applicants a n d t h e y ccul d come tc:' know that t.hei r names 

have not appeared in the said .1 1st and for that reason only 

respondents may terminated thai r serv:i. ces without a n y formal 

order within the month of cktohor 2 0 0 0 T h e applicants immediately 

oil oather I nq the foresaid information reqardi nq threatned 

terfni nat i o n have come before this Hon ble Tribunal seek I no an 

appropriate interim protect ion direct i rig the respc:ndents not to 

terminate their service without first disposing of their repre-

sentat ions as directing by this Hon bie Tribunal during the 

pendency of this or i qi nal application. In c a s e t h e Hon ' ble Tr ib-

unal is not inclined to pass the :interim order as p rayed above 

the applicants will suf f e r Irreparable 
I 
loss a n d injury 

3 GROUNDS FOR RELIEF WITH LEGAL. PROViSION 

5.1 For that the tçireateri action on the part of the respondents 

in ISSUl rig such oral termination orders is perse illegal and same 

is in d:i rect confrontat i o n with the judgment and order dated 

31 8 99 passed by t h e Hon' bl e Jr i bunal a n d hence same are liable 

to be set aside and quashed 

5.2 F o r that t  h  e act ion on the part ofthe respondente in not 

treating the applicants at per with the other similarly situated 

employees in whose favc'ur the, aforesaid ordes have been issued 

and hence t h e afo - esaic1 action is liable to he set aside and 

quashed and appropriate direction need be issued directing the 

respondents not 'CO disengaged the appi i cants Without first con- 

sidering their cases, 

33, 	For that the denial of benefit cf th scheme to the 

casual labourers whom the applicants union represent in the 

instant case is prima-fec ie I I lecal and arbitrary end same a r e 

10 
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ii able to be set, aside and quashed 	 - 

54. 	For that it is the settled law that when some princi- 

pies have been laid down in a judgment extending certain 	bene 

fits to a certain set of employees, the said benefits ar re-

quired to be similarly situated employee: without raqui ring them 

to approach the curt aqai n and aciai n The Central Govt should 

set an e:xampia of a model empic!yar by p "endi nq the said benefit 

to the app! I cants 

5.5. 	F::' rt that the discrimination meted out to the 	members 

of the app? icants union in not extending the benefits of the 

scheme and in not treat i nq them at par with postal amp lc:yees is 

violative of Articles 14 and 16 of the C:onstituticn of India 

56 	For that the respondents. cc'uI d not have deprived of the 

bane f I ts of the a fcresai dac hema which has been appi I cable to 

their tel low employees which is also violative of Article 14 and 

16 of the c:onstitution of Indiafl 

For that in any view of the matter the action/i naction 

of the respondents are not sustainable in the eye of law and 

* 	I labIa to be set asi deand quasheci 

The app! I cants crave leave of the Hon ' bla Tribunal to 

advance more grounds at the time of hearing of the case 

6 DETAILS OF REMEDIES EXHAUSTED 

That the applicants de::lare that they have exhausted 

all the remedies available to them and there is no alternative 

remedies ava:i lable to them 

7, MATTERS NOT F'REVIOUE3t.Y FILED OR PENDING. IN ANY OTHER_COURT 

:11 
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The appl :1 cents further declare that he has not fl led 

previciusly any application, writ petition or suit reqardinq the 

qr ievances in respect of w!ii ch this application is made before 

any other ccurt or any other Ben:h of the In bunal or any other 

authority nor any such application writ ptition or suit is 

pendinq before any of them. It is furt.hr stated that since the 

responients have not yet issued any impuqned order, and due to 

paucity of time and having reqard to the unqency in the matter 

the applicants even have not file any representation however, 

they have made several verbal representations, 

S. RELIEFSOUNT FOR 

Undert he facts and circumstances stated above the 

applicants most respectfully prayed that thai nstant eppl icat ion 

be admitted records be called for and after hear inq the parties 

on the cause or causes that may be shown and on perusal of the 

records be qrent the fol loinct re.l iefs to the applicants 

8.1 To di rect the respondents not to disengaae/termj nite the 

services of the applicants without first consi derinq their cases 

for grant of temporary status as per the scheme as well as its 

subsequent clan fi-cation issued from time to time - 

8.2. 	To -direct the respondents to extend the benefits of the 

said scheme to the members of the appl I cents and to reqular ised 

their services 

8 3 	To di rect the respondents to extend the bnef its of the 

scheme to the app licants particularly who have •joi ned in the year 

1998 taking in to consi deration the Judgment of the 	Hon' ble 

ear.nakulam 8ench as well as the clan ficat ion issued in this 



C) 

regard and to regularise their services. 

34. 	To di-ct the respondents not to fill up any vacant 

posts of Daily Rat- ed rnaL1oors without first considering the case 

of the applicants, 

- 

85 	Ccist of the applicants. 

Any other relief/reIjfs to which the applicants are 

entitled to under the fa':ts and circumstances of the case and 

deemed f:Lt and proper. 

9- INTERIM PE. EEYg.pEflf 

Pending dfspcisU of this application the applicants 

pray for an intericn order directing the respondents not-to disen--

gage/terrnint- the services of theapplcants with a furher 

direct-jon to allow thrn to continue in their respective posts an 

not to fill up any vacant posts of Daily Rated Mazdcicrs without 

first considering the case of the applicants. 

10 	p 
 

11, PARTICULARs OF 1P.O,: 

1. ipPaDa' No 

., Date. 

3 Payable at 	Guwahati. 

12. LIST 	ENCLO5LJREs 

As stated in the INDEX. 
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VE R I F I C A T I 0 N 

I, Shri Jaynarayan Mishra, s/o Late Chaihal Mishra, 

aged about 32 years, Circle Secretary, All India Telecom Em- 

picyees Union, lines staff and Gr-G, Assam Circle, dci hereby 

verify and state that the statements made in paraQraphs  

4 	 art true to my knowl- 

ede and those made in paragraphs  

are true to my lecjal aclyice and I have not sup-

pressed any material facts I am also duly authorised by the 

applicant No2 to sin this verification on his behalf 

And I sign this verification on this the 2nd day of 

October, 2000. 

Siqnature, 	- 

14 
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ANNEXLJRE-A. 

FART I CULARS OF THE 	PPL I CANTS 

SNO 	NAME DATE OF ENTRY 	WORKINS UNDER CASE NO 

1 	Ganesh ch Das 	1894 SDE/RRC--1 eh 131/98 

2 	Ed Jakir Hussain 	14695 -dc'- 

3. 	Nripn Ch Das 	20.2.96 - 	 --do- _-dcr-- 

El 

i.
I

'-1 
•• 
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ANNE XURE-1 

Absorption of Casual Labours 
Supreme Court directive Department of Telecom take back all 
Ccsual Mazdoors who have been disengaged after 30.3.85. 

In the Supreme Court of India 
Civil Original Jurisdiction. 

Writ Petiticin (C) No 1280 of 1989. 

Ram i3opal & ors. 

	

	 Petitioners.. 

-versus- 

Union of India & ors 	...... 	Respondents. 

Wi th 

Writ Petition, Nos 1246, 1248 of 1986 176 	177 and 1248 M88 

.Iant Singh & crs ec. etc. 	. 	Petitioners. 

-ye r sus- 

Union of India & ors. 	........Respondents.. 

ORDEF 

We have heard :ounsel for the petitioners. Though, a 
counter affidavit has been filed no one turns up for the Union of 
India even when we have waited for pore then 10 minutes for 
appearance of counsel for the Union of India 

The principal allegation in these petitions under Art 
32 of the Ccnstitutic'n on behalf of -  the petitioners is that they 
are working under the Telecom Department of the Union of India as 
Casual Labourers and one of them was in employment for m!:Ire then 
four years while the others have, served fc'e two or thre& 
years.Instead of reqularising them in employment their services 
have been terminated on 30 th September 1988. It is c:ntended 
that the principle of the decision of this Court in Daily Rated 
Casual Labour Vs. Union of India & c'rs. 1988 (1) Section (122) 
squarelyapplies to the petitioner though that was rendered in 
case of Casual Employees of Posts and Telegraphs Department. It 
is also contendd by the counsel that the decision rendered in 
that case also relates to the Telecom Department as earlier Posts 
and Telegraphs Departrnnt was :overing both sections and now 
Telecom has become a separate department. We find from paragraph 
4 of the repprted decision that communication issued to i%eneral 
Managers Telecom have been referred to which support the stand of 
the petitioners. 

By the said Judgment this Court said 

We direct the respondents to prepare a scheme on a 
rational basis for absorbing as far possible the casual labourers 

16 



who have been cc'nt.i:nuousiy workirg for more than one year in the 
posts and Telegraphs Department". 

We find the thouqh in paraqraph 3 of the writ, petition, 
it has been asserted by the petitioners that they have been 
workiriq more than one year, the counter affidavit does not dis-
pute that petition. No distinction can be drawn between the 
petitioners as a class of employees 'and these who were before 
this ':ou'rt in the reported decision. On principles therefore 
the benefits cf. the decision must he taken to apply to the peti-
tionérs. We arcordinqly direct that the respondents shall prepare 
a scheme on a rational basis absorbing as far as practical who 
have continuously worked for more than one year in the Tele':om 
Deptt and this should be done within six months from now. After 
the scheme is formulated on a rational basis, the claim of the 
petitioners in terms of the scheme should be worked cut. The writ 
petitions are also disposed of accordingly. There will be n': 
order as to costs on account of the facts that the respondents 
counsel has not 'chosen to appear and contact at the time of 
hearing though they have filed a counter affidavit. 

Sd!- 

Ranganach llishra) J. 	 C Ku 1 deep Si ngh :2 j, 

New Delhi 

April 17, 1990. 
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CIRCULAR NO4 1 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

STN SECTION 

No 269-11/89-8TN 	 New Delhi 7.. 11 ..89 

The Chief General Manaqers, Telecom c:irc ice 
M..Ti-1.. I New Delhi/2omhay, Metro Diet ,Madras/ 
Calcutta.  
Heads of all other Administrative Units.. 

Subje. t 	Casual Labourers <Grant of femporary Status and 
Reciular isat ion) Scheme 

Subsequent to the :issue of instruct icr regarding regu--
larisation of casual labourers vide this of f ice letter No.. 26'Ei-

cI/p7.....cTr dated 18 11 ..88 a scheme for cc'nferr ing -temporary status 
on casual labourers who are currently employed and have rendered 
a cc ni nucus service of at least one year has been apprcrved by 
the Teleccm Ccmmision . Details of the scheme ars furnished in 
the Annexure 

Immediate action may kindly be taken to confer tempo-
rary status on all eli ible casual labourers in accordan':e with 
the above scheme.. 

In this connection y  your kind attention is invited to 
letter No 27--6/94--STN dated 30..5 95 wherein instruct ions wLre 
issued to stop fresh recruitment and employment of casual labour 
ers for any type of work in Telé?.cc'm Ciri: lee/Distr:1 cts 	Casual 
labourers could be engaged after 30..3 ..85 in projects and Electr i-
fication circles only for sped fic works and on completion of the 
work the casual labourers so engaged were requi red to be re--
trenched. These instruct ions were reiterated in D 0 letters 
No. 270-6/84-STN dated 22 4 87 And 22..5 27 from member (pors .arid 
Secretary of the Telecom Department ) respectively.. According to 
the instructions subsequently issued vide this of fice letter 
Nc'.. 270- 6/s)....-STN dated 22.. 6..89 fresh spec i f ic per iods in Frc'jects 
and Electrification Circles also should not be resorted to.. 

3..2.. 	In v:iew of the above instructions normally no L::asual 
labourers encaqed after 30..3..85w'::uld be available for corsidera-
t ion for conferring temporary status.. In the unlikely event of 
there being any case of casual labourers engaged after 30..3..85 
requ i r mci ccnsi derat ion for cc'nfermcnt of temporary status.. Such 
cases shoul ci be referred to the Telecom Commission with relevant 
details a...id parci'::ulars regarding the action taken against the 
off i cer under whose author isat ion/approval the irregular engage-
rnent/non retrenchment was resorted to.. 

3..3.. 	No Casual Labourer who has been recrui ted after 30..3.. 85 
should be granted temp':irary st ak:us Wi thcut spec I f i c approval from 
this office.. 

The scheme final ised in the Anneure has the concur--
rence of Member (F" i nance )of the "Fe lecc'm Commission vi de No 
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SMF/78/9E3 dated 27989, 

Necessary i nstr u: t ions for expeditious imp lementat ion 
of the 	scheme may kindly he issued and payment -for arrears 	of 
waqes relatinc 	to the 	period from 	I 	1øS9 arranqed 	before 
31.12. 89. 

s 

ASSISTANT DIRECTOR GENERAL (STN) 

Copy to 

P.S.to MDS (C) 

P S to Cha :i rmari Comm i ss i on 

Member (BY / Adviser (HF:D) GM (iR) for information, 
MCG/BEA/TE -Ji/IPS/Admn •I/CSE/F'AT/SFP--I/SR Secs 

Al 1 reconised Unions/Asscu: bat ions/Fedeiat-  ions 

Sd / = 

ASSISTANT DIRECTOR GENERAL (SIN). 

/ 
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ANNE XURE 

CASUAL LABOtJRERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME, 

I 	 This sc eme shall he cal led uCasual Labourers( Grant of 
Temporary Status and Reciuiarj.t ion ) Scheme of Depatment of 
Telecommuni cat ion 1989 

This scheme will coma in force with affect from 
I løS9. onwards. 

This scheme is app:L icable to the casual labourers 

\ employed by the Department of Telecommuni cat ions 

4 	 The prdv:isions in the scheme woul d be as under.  

,: 	 Vacan3: lee. in the group D cadres In various offices of the 
,"Department 

 
of Tel ecommuni cat ions woul ci be exclusively filled by 

Al 	reqular isat ion of casual labourers and no outsiders :woLtl d be 
appoi nted to the cadre except in the case of appoi ntment on 
compasscnate grounds, till the absorption of all exist i rig casual 
labourers ful 'fill :inq the el :i.qibi 1:1 ty qual ifi cat:ion prescribed in 
the relevant Recruitment Rules However reaular Group D staff 
rendered surplus for any reason will have prior claim for absorp-
t ion ac Inst the exist I nq/ future vacancies In the case cf ill it-
erate casual labourers, the reqular isat ion will he consi dared only 
against those posts in respect of which illiteracy wi I not be an 
impediment in the per fcirmance of duties They would he allowed age 
relaxation equivalent to the period for which they had worked 
cont i. nuciusly as actual labour for the purpose of the age I imi t 
prescribed for appointment to the qrciup 0 cadre i f required Out 
side recruitment for f 11i ncj'uf.: the vacancies in br, 0 will be 
permi t1.'ed only under the condi t ion when eligible casual labourers 
are NOT available. 

:) 	Ti :1]. regular Group D vacancies are available to absorb all 
the casual la1:ourers to whom this scheme is applicable, the 
casual labourers would bec onferred a Temporary Status as per 
the details qivan. below.  

/1m2r.Sta us. 

f 	i: 	Temporary status would be confei - red on all the casua.l Ia- 
\ bourerm curre,....F ly employed and who have rendered a continuous 
\ \ service at least c''iar out of whi c!'iey must have been 

engaged on wjrl. fLr ' " period La.. 

offices obrrrvlhq f,J 	 "uh c asual iahiLnr er s w i 1 ' 	be 
des i gna ted as Temporary Maz door 

ii. : Such con'ferment of temporary status would he w ithout re'-' 
fere'ice to the creat ion / avai lability of reqular Or, 0 posts 

ii : C:orferniert ci f temporary status on a casual labourers would 
not Involve any change I Ti his duties and responsibilities The 
engaqement will be on daily rates of pay on a need basis He may 
be deployed any where• within the recruitment unit/terrItorial 
circles on the basis of avai :Lahi I ity of work 

Iv : Suchc asua I labourers who acqu I re temp ra.ry status will not 
however be brouoht on to the permanent establishment unless they 
are selected through regular select ion prr..cess for Or posts 

Ck, 
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6. 	Temporary status would entitle the casual labourers to the 
following benefits 

Wages at daily rates with reference to the minimum of the 
pay scale of regular Gr,D officials including DA,HRA, and CCA. 

i.n Benefits in respect of increments in pay scale will be 
admissible for every one year of service subject to performance 
of duty for at least 240 days (206 days in administrative offices 
cubserving 5 days week) in the year. 

Leave entitlement will be on a prc-rata basis one day for 
every 10 days of week.Casual leave or any other leave will not be 
admissible. Theywill also be allowed to carry forward the leave 
at their credit on their regularisaticmn. They will not be enti -

tled to the benefit of encsement of leave on termination of 
services for any reasc'n or their quitting service. 

Counting of 50 7 of service rendered under Temporary Status 
for 'the purpose of retiremcnt benefit after their regularisatiofl. 

After rendering three years continuous service on attainment 

of temporary status y  the casual labourers would be treated at par 
with the regular 13r. D employees for the purpose of contribution 
to Generl Provident Fund and would also further he ci iible for 
the grant of Festival Adw..nce/ food advance on the same condition 
as are applicable to temporary Gr.D employees, provided they 
furnish two sureties from permanent Govt. servants of this Dc- 
par tment. 

Until theyare regularised they will be entitled to Produc -

tivity linked bonus only at rates as applicable to casual labour. 

	

7. 	No benefits other than the specified above will be 
admissible to casual labourers with temporary status. 

S. 	Despite conferment of temporary status,the offices of a 
casual labour may be dispensed within accordance with the rele--

vant provisions of the industrial Disputes Act.1947 on the ground 
of avaiabilsy or work. A casual labourer with temporary status 
can quite service by giving one months not i ce 

9. 	I f a labourer with temporary status commits a miscon- 
duct and the same is proved in an enquiry after giving him reaso-
nable opportunity, his services will be ciispenscd with. They wi U 
not be entitled to the benfit of encasement of leave on termina-  

ticin of services. - 

10, 	The Department of Telecommunications will hav 	the 

power to make amendments in the scheme and/or to issue 	instruc 
tions in details within the framing of the scheme, 
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ANNEXURE- 

EXTRACT 

CASUAL LABOURERS (%RANT OF TEMPOFRY STATUS AND REGULARISATION ) 
SCHEME. 

N06-5$1925P8/l 	 dated 1.11.95. 

I am di rec ted to refer to the scheme on the above 
subject issued by this cf f ice vi de letter No 45-95/87 SPB-I dated 
12491 and 6&1 SFP-I dated 30 ii 92 as per which full time 
casual labourers who were in employment, as on 29 11 89 were 
e'l igi ble to he confer rd "temporary statu on sat :isfyi ng other 
el iqihi 1 ity E::ondit -ions. 

The question of extending the benefit of the 
scheme to those full time casual labourers who were enqaqed 
/recrui ted after 29.11 89 has been considered In the office in 
the light of thejudgement of the CAT Ear naku lam Bench del ive,red 
on 13395 in D.A.No 750/94 

it has been dec i &:'ci the fui I tile casual labourers 
recruited after 29 11 89 and up. to 10 9 93 may also be consi dered 
for the qrant of benefit under the scheme, 

- 	 This issue wi, th the approval of 1.9 and F.A.vide 
Dy. Nc: :2423/95 dated 9.10.95. 



ANNEXURE-4 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

Original Application, No.299 of 1996. 

and 

30 of 1996. 

Date of order 	This the 13th day of Auqust,1997, 

Justice Shri DN.Baruah, Vice-C:hairman, 

O.ANo.299 of 1996 

All India Telecom Employees Union, 

Line Staff and i3roup-D, 

Assam Circle, Gt.ivahati & Others. 	.. Applicants. 

- Versus -. 

Union of India & Ors, 	 ... Respondents. 

A 	hi 	 I 	r O.A. 	 LII 

All India Telecom Employees Union, 

Line Staff and Group-D 

Assam Circle s  Guwhati & Others, 	 Applicants. 

- Versus -• 

Union of India & Ors. 	 Respc'ndents, 

Advocate for the applicants :Shri B.K.Sharma 

Shri S.. Sharma 

Advocate for the respondents 	Shri A.K. Chi:iudhury 

Addi .CG,S,C, 

ORD ER 

BARUAH 3. CV.C. : 

Both the applications involve common quest ion of law 
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and s;imi :ia.r fcts In both the appi :ications the appl i cant:s h.ve 

prayd for a di rct ion to the respcndent.s to give them crtaifl 

benefits whi ch are being çiv nt': to thcir ::cLtnter parts w:r1:iflg in 

the Posi;ai Depr trnt The facts of the ctses are  

1 	 C.A.No32/96 has been fi i'd by (U I India TeiecQm 

Employees Union, Line Staff and Sroup-D, Assam Cl rcle, Suwahati 

re'presenteo by the Secretary Shr I J NMishra and also by Shr i 

Upen Pradhan, a: asual lab;:urer in the office of the Divisional 

Engineer, Guwahati In O.A.299/36, the case has been filed by 

the same Union and the appi i cant No 2 is also a casual labourer.  

The applicant No I in 0. A. No 299/96 represents the :1 nterest of 

the casual labourers referred to AnnexureA to the Original.  

Application and the applicant No 2 is one of the labourers in 

Annexure-A Their qrievances are 

2 	 They are work i nq as casual labourers in the Department 

of Telecom under Ministry of Communication They are similarly 

situated with thec asual labourers worki nci in the Department of 

Postal Departmnt under the same Ni nistry S imi lar ly the members 

of .... applicant No I are also casual lebourars working in the 

telecom Department They are also similarly situated with their 

counter parts in the Postal Department hey are working as casual 

labourers 	Hcwever the benefits which had been extended to the 

casual labourers working in he Postal Department under the 

Mi nstry of Communications have not been given to the casual 

labourers of, the appl icants Unions The applicants state that 

pursuant to the judgment of the Apex Court in da I ly rated casui 

labourers employed under. Postal Department vs Union of I ndia 

Ors 	repor ted in (1988) in sec 122 the Apex Court di, re':ted the 

departirenttc. prepare a scheme for . abscrpt ion of the casual 

labourers who were contInuously work I nç: in the department for 

more than one year for civi ny certain benefits. Acccr di nyly 



.1 

scheme WaS prpard by the Dapartmnt of Fosts grant ing bezrief :i. t 

to the casual labourers who had rndercJ 240 days of service I n 

year. The r ea fter many wr I t pet i t:Lcns had be e n f i. ].d by the csu.I 

labc'urers 	wok I nct unckr the depavtrnnt of Ticirnmuni i:at icn 

b9f'::re the (px C:curt priy ir çi for di. rct i ng to give similar 

berf :1. ts to thsrn as was sxtend.d to the casual iabc.ursrs of 

D€partffnt of P!:sts Those ca :es were d:Lsposd of i n s irni. lar 

terms as in the judcmsnt of Daily Rated Casual Labourers (Suira) 

1 he Apex Lourt , afier cc;nsider i rig the entire matter dIrected the 

Depart ment to give thes imilarbenefit to 	e casual 	ahi r i 

wc'rk ng under the lelecom Del:artment In S11 lar manner. Pursuant 

to the said Judgment the Mi nistry of Communication prepared a 

scheme known as UCaSUaI  Labourers (Grant of Temporary Status and 

requ far isat ion )schne 1  on 7 1 1 89 Under the said scheme certain 

benefit had been aranted to the casual labourers such as confer"-

merit of temporary Status Wages and Daily Rates with reference to 

• the minimum of the pay scale etc Thereafter, by a letter dated 

17 3 93 certain c lar i i cat ion was issued in respect of the scheme 

in whi chit had been stipulated that the benefits of the scheme 

shoul d be conf :i ned to the casual labourers enqaqed dLtr i nq the 

period from 31 	1985 to 22 	1988 On the other hand the casual 

labourers worked in the Department of Post;s as on 2:1 Ii 1989 were  

eli ci ble for temporary Status The time fIxed as 2:1 11 1989 had 

been f.rther extended pursusnt to a Judgment of the Ernal::ularn 

tench of the Tr bunal dated ii 	1995 passed in 0 A No 750/94 

Pursuant to that ,judqment the Govt cf I ndia issued a lettey 

dated 1 11 S5ccznferr I ng the benefit of Temporary Status to the 

casual labourers. The present applicants being employees under 

the Telecom Department under the Ministry of Commuri cat :ion a leD 

urged before the concerned authorities that they should also be 

given same benefit 	In this connect ion the casual employees 

io~~ 
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sLbdi1i ttd a r'ectt icn dat . ci 29.12.1995 before the C:!j rii.n 

T-i€com • L:Ofrm1SSiCn, New Delhi but to the knowledge of the aip1 1-

cent • the said rprsnt.t ion has not been dispcsed of. Hence the 

present zipp1 ictiori 

2 	 O299196 is Also of sirni lar facts The çirievnces of 

the applicants are also same 

4 	Heard both sides 	Mr S K Sharma , lamed 	Counsel,  

appearIng on behal f of the appi I cents in both the ::aees suhrnI ts 

that the Apex C'urt; havihq been granted the benefit of temporary 

status and reoular isation to the c:a.al labr.urers, should also be 

made available to the casual labourers work i nc under Telecom 

Department under the same M ni stry Mr Sharma further subirjits 

that the action in not qivi nq the benefits to the applicants is 

unfa:ir and unreasonable Mr r. K L:houdhum>/ , learned iddl C: , S.0 

for respondents does not dispute the submission of Mr Sharma He - 

subrni t.s that the entire matter relating to the requiem isat ion of 

cesL1a.l ].LbOurey'3 are bei nq discussed :1 n the j. C: M level at New 

Del hi however, no disc isbn has yet been taken In view of the 

above, I am of the opinion that the present applicants who are 

similarly situated are also ent i tied to qett he benefit of the 

scheme of casual labourers (grant of temporary Status and Regu-

lam i-sat ion )prepared by the Department of Telecom Them efore, I 

direct the respondents to give the simi em benefit as has been 

e>tended to the casual labourers working under the Department of 

Posts as per Anneure-3 (in o . 2: -36) and nnen'e-4 (in 

0 A No 299/96) to the applicants respectively and this must be 

done as early as possible and at any rate- within p per ic.d of 3 

months from the date of receipt copy. 01?  this order.  

Howevr co.sider I nq the entire facts and c ircumstarces 

oi the case I make no order as to costs 

Sd!-- Vi 1:5 Chai rman 
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ANNEXURE3 	- 

No69-13/99•-STN-.-1I 
Gcvernrnent of India 

Department of Telecommunications 
Sanchar Bhawan 
STN-II Section 

New Delhi 

Dated 19.99 
To 

All Chief General Manaers Telecom Circles, 	 -. 
All Chief General Managers Telephones District, 
All Heads of other Adminisratjve Offices 
All the WAs in Telecom. Circles/Districts and 
other Administrative Units 

Sub Regularisation/grant of temporary status to Casual 
Labourers regarding. 

Sir, 
I am directed to refer to letter No269-4/93--STN-I1 dated 

12,299 circulated uit letter Nci269-13/99-STN--1I dated 12299 
on the subject mentioned above 

In the above referred letter this office has conveyed appro--
val on the two items, one is grant of tempcirary status to the 
L.asual Labourers eligible as on iLS and anothert on regular-
sat ion of c:asual Labourers with temporary status who are el. igible 
as on 31397. Some doubts have been raised reqardirg date of 
eqffect of these. decision. It is therefcre clarified that in case 
of grart of temporary status to the Casual Labourers , the order 
dated 12299 wiLl be effected wef 'the date of issue of this 
order and in case of regularisation to the temporary status 
Mazdcc4rs eligible as on 31397, this order will be effected 
wef. 1.4.97. 

Yours faithfully 

(HARDAS SINGH) 
ASSISTANT DIRECTOR GENERAL(STN) 

All recoqnisd Unions/Fedarations/Asgc:ja•jc., -)s 

( HARDAS SI NGH) 
ASSISTANT DIRECTOR GENERAL (STN)  
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ANNEXURE 6 

IN THE c:?fL ADMINISTRATIVE TR I BUNAL 
GLIWAHAT:t BENCH 

Or:igine..l Application No 17 of 1998 and :thers 
Date of decision 	This the 31 st day of Aunust 1999 

The Honyble justice DNBaruih, Vice•"-Chairrnan, 

The I :n'bie Mr 	LSanclyine, Adrn:strative Member.  

1 0J. No17/1993 
Shri Subal Nath and 27 others. 	 Applicants. 
By !dvocate Mr. JL Sarkar and Mr. MChanda 

- versus -. 
The Union of I ndia and others - 	 Resportdents 
By Advocate Mr. B.C. Pathak , Addi C.G.S.C.  

2 O,A. No1:I2/i39B 
All India Telecom Employees Union, 
L.ine Staff and Group-- D and another. 	AppI i.cants 
By Advocates Mr B 	Sharma and Mr S Sarma 

versus - 
Union of India and others 	 Repondents 
By Advocate MrMrADeb Roy, Sr C.G.S.C.  

3. OANo 114/1998 
A]. 1 India Telecom Employees Union 
Line Staff and l3rcup--D and another. 	Applicants.  
By Advocates Mr. B.K.Sharma and Mr. SSarma 

-- versus 
The Union of India and others 	Respondents 
By Advocate Mr ADeb Rcy,  Sr. CG,SC. 

4 O A,Nc.;. 118/1998 
Shr i Bhuban K1 i ta -and 4 others 	 Appi i cants 
By Advocates Mr. J,L Sarkar,  , Mr MChanda 
and Ms,ND, t3oswami 

versus - 	 - 
The Union of India and cthers 	 Respondents 
By Advocate MrADeh Roy, Sr CG,SC, 

5. fLPNc 12/i998 
Bh.r i z:ama].a Kanta Des and 6 others 	Applicant, 
By Advocates Mr. 3 L. Barker, Mr M Chanda 
and Ms N.D.Goswami 

-- versus -- 
The Un ion of India and Others 	Respondents 
By Advocate Mr 	Pathak , Addl ,C%. ,S,C 

Su OANo131/1998 
All India Telecom Employees Union and another :Appl icants 
By Advocates MrBKSharma, MrB.Sarma and Mr,U,K,Nair.  

0 

ITWA, 



VEYSLiS 

The iJn I on of I ndi a and ot hers 	Reisperndents 
By Advocate Mr. B.C. Patha, '4d' 	''C 

7OANc135/98 
Al 1 India Telecom Emi1oyees Union 
Lire Staff and Group-D and B others.. 	..... Appi I cante 
By Advocates Mr B K Sharma, Mr .SSarma and 
MrK..Nair. 

versus 
The Jnion of I ndia and others Respondents 
By Advocate Mr A Deb Roy, Sr C G 

8 OANo 136/1SSB 
Al]. India Telecom Employees union, 
Line Staff and Group-D and 6 c;thers 	Appi :1 cents 
By Advocates Mr BKSharcria, Mr SSarma and Mr .  UKNair 

versus 
The Uni. cr 	of I nd i.e and others Respondents 
By Advocate Mr.ADeb Roy, 

9 	No l41/1398 
Al I India Telecom Employees Union, 
Line Staff and Grc'up-D and another 	 ppl I cents 
By Advocates Mr B K Sharma, Mr S 
and Mr .  UKNair 

versus 
The Union of I ndia and others 	 -Respondents 
By Advocate MrADeb Roy, Sr.:G,SC 

iø No1$2/i9 
Al I India Telecom Employees Unicin, 
C:ivil Wing B:ranch Applicants 
By Advocate J'ir 	E,Malai<ar 

versus 
The Union of 	India and other Responderits 
By Advocate 	Patha.::, AddL C ... 

H. O . A. Nc14311998 
Shr i Dhani Rem t)eka and 10 others AppI i cents 
By Advocate Mr 	I ,Hussain 

versus 	..... 
The Union of 	India and c:thers 	 . , 
By Advocate MrA,Deb Roy, Sr 	C,GSC 

12 	O,A.No,192/199B 
All 	India Telecom Employees Union 
Line Sf f and Sroup-D and another Applicants 
By Advcc ates Mr B K 	Sharma, Mr S .Serme 

ci 	Mr .  air 
--versus- 

The Union cf 	I nd is and 	ct hers : 	F.espondents 
By Advocate Mr.A.Deb Roy, s 	c 	S C 
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13= ONc223/199E3 
All India Telecom Employees Union, 
L.i ne Staff and G oup-D and ano:;her Applicants 
By advocates Mr. B K Sharma and Mr S Sarma 

versus 
"he un ion of 	India and others Respondents 
By Aciocate MrADeb Roy, Sr 

14 OANo:269/199S 
Al I India Telecom Employees Union, 
Line Staff and Sr oupD and another Appl I cants 
By advocates Mr. D K Sharma and Mr 3 Sarma, 
Mr U1< nai r and Mr D K Sharma 

V55LtS 

The Union of India and others Respondents 
By Advo::ate MrJC:Pathak,Addl 	SrCGSC 

15. DcNo293/1S9e 
Al I I ndia Telecom Employees Union, 
Line Staff and Grcup-D and another App]. ica.nts 
By advocates Mr. B K Sharma and Mr S Sarma, 
and MrDKSharma 

versus. - 

The Union of 	I ndia and others 	1. Respondents 
By P.dv::ate MrBC;Patha::,Addl, 	sr=cssc. 

• 	 QRDE F: 

BARUAH=J (vc:. : 
Al I the above applicants involve common cuest ion of Law 

ands .mi lar fa::ts Ther?fo - e, we propose to dispose of all the 

above appi i cat ions by a common order 

2 	The Al 1 I.ndi a Telecom Employees Union is a recognised 

union of the Telecommuni cat ion Department This union takes up 

the cause of the members of the said union Some of the appi I-

cants were suDmitted by the said union, namely the Line Staff and 

Group-D employees and some other applicant ion were filed by the 

casual employees mdlvi di.al ly Those. appl i cat ions were filed as 

the casual employees encaqed in the Telecommunication Department 

came to know that the serv:i ces of the casual Maz doors under the 

respcndants were I ik.ly to he termi nat.ed with effect from 

1 6 1598 The applicants in these applications, pray that the 

respondents be directed not to implement the dei: is ion of termi- 

0 
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ri,t I nc:i  the s e rvic es of the c;L:t 	 but to qrait 	theim 

simi iar• brf I ts as hxci be idFrntcd to the employees undr the 

Department of Pct r. and to extend the beref its of t he scheme 

nmc1y casual Labourer: (C:irnt of Temperry Status and F.:egu ir i-

tic)r ) Scheme of 7 . 1 1 1998. , to the casue . Mazdoors ccnceey- ned 

OA-, howeyeri in O . A. Nct269/1998 the 'ie is no prayer against 

the crder of terminat icn In 0 A No 141 / 1998 the prayer is 

against t•?•.. :an:e1 iatio •• .::f tie temperary states earl icr granted 

to the appi i cents haviric consi dered their length of services and 

they bei nq ful iy covered by the scheme Accordi rig to the eppl i-

cents of this O . A. the cancellation was made without givi rig any 

ncti ce to them in complete violaticnof the pri ncipiss of natural 

justice and the rules holding the fisld 

3 	 The applicants state that the cast,.al Nad000rs have 

been cont inuinc their se(v.ce in different office in the Dspart- 

ment of Telecommunj cat ion under Assam C:i rc is and N E Ci rc is The 

ic:vt. of India Mi nistrv of Ccmmuni cat ion made -a scheme known as 

c:asual Labourers (6ran1 of Temporary Status and Rec.1 uler ± sat ion) 

0 9chms This scheme was commun:j ceted by letter No 269-:L/89--sTN 

dated 7/11 /89 and it cams in to operation with effect from :1989 

Certain casual employees had been given the benef its under the 

sal d scheme, such as con ferment of temporary status, wages and 

daily wage's With reference to the minimum pay scale of regular 

8roup-"-D employees i ncludi nq D . A.and I-IRA:> Later on by letter 

dated 17.12. 1993 the Government of India clan fiecF that the 

bens -Ii ts of the scheme should be :orf i. ned to the ca.uai empl c!yesS 

who were enc:aqsd dun i riq the per iocl from 31 3 1985 to 22 6 1988 

However in the Department c f Posts, those casual labourers who 

were engaged as on 29 1. 1 89 were granted the benefits of tempo--

rary status on sat isf:yi ng the eli ...ibi 11 ty cr1 ten :ia The benefits 

were fur then extended to the casual labourers of the Department 

yl~ar 
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o f Posts  as or 1(:) 9 93 pursuant to the judgement of the Ern&kulaffl 

Ech of the Tribunal pxsec: on 13.3.1995 In O.A. N751199 

The pre.nt applicants : I im that the bercf i ts extended • to the  

::aswa1 employees work: i ng unc:r the D€partrnEflt of Posts are I iabie 

to be 	i;terdEd to the caLal employeE!s uoY::i ng in the Tic(m 

Dp.rmeflt i r \'iW of the fact that they are simi larly si tted 

As nothing was done in the:i r favour by the authority they ap -

p'roached this Tr ibural by filing ON No.s 32 and 229 -of 1996 

This Tribunal by order dated 13 8 1997 directed the respondents 

to qive similar benf its to the app? ica nts in- those two apPlica - 

as was given to the casual labourers work: ing in the Dc--

partmsnt of Posts It may t mentioned here- that srmof the 

casual employees :1 ri the present 0 A s were app? 1 cants in 

0 A Nos , 32 and 229 of 1956 The app? i cants state that instead of 

complying with the direction qiven by this Tribunal thii 

servi :es were terminated with effect from 1 .6 1998 by carsl or.  der 

According to the applicants such order was illegal and contrary 

to the rules Situated thus lhaa ppi i cants have approached this 

Tribunal by filing the present O.As 

At the j ims of admission of the app? ± cat ions, this 

Tribunal passed interim orders. On the strength of the inter un 

orders passed by this Tribunal some of the app? i cants are still 

work: :L np. However, there has been complaint from the app? :1 cants of 

som6:of the 0. A .s that in spite of the ± nt-er im orders those were 

not given egl fect to and the authority remained silent 

The content ion of the respondents in all the above. C) As 

is that the Asscrc ist ion had no authority to represent the so 

Ut d casual employees as the casual smpl oyees are not members 

of the union Line Staff and Grctup--D. The casual employees not 

bsi nçjf repu Icr Government servant are not dig-i ble to become 

-members or of f :1cc bearerS to the staff union. F.....ther, the re- 



spondents have statcd that the names of the  :as:ivai employees 

furnishd in the ainl ic.ant ions are not verifiable hec sues of the 

lack of part :1 c:ulsr:. The V SCOrdS, according to the respondents 

reveal that some of t e :asLtsi employees were never eriçagsd by 

the Departme it 	I n fact, 5i!LL.. r:sS i n to thei r encaqetnent as 

E:SSL(al employessars i n proiress The respc:ndsnts just i fy the 

actic'.n to dispense wi th the services of the c asual employees on -

the ground that they were engaged pu:iy on temporary besis for 

speoial requi niisnt of spec ± f ic work The respondents further 

state that the casual employees were to be disanqaqsd when there 

was no further need for continuation of their servicss 	besides 

the respondents also state that the present app1 i cants in the 

9 s were anqaqad by persons having no authority 	and without 

fol-lowi nq the formal pr::cedure for ap.poi ntment!engaqement 

cordi rig to the respondents such casual employees are not ant it led 

to ra-angaqament or reqular isat ion and they can not get the 

benefit of the schema of 1989 as this scheme was retrospective 

and not prospective The schema isappl i cat:.ia only 

employees who were enqaad before the scheme came in to 	ef 

The respondents further state that the casual employees of the  

Telecommuni cat ion Department are not, similarly placed as those of 

the Department of Posts The respondents also state that they 

have approached the Hon ble Gauhati Hi qh C:Lrt srjai net the order 

of the Tribunal dated 13E3 1997 passed in D.A.No302 and 239 of 

1996. The applic thits does not dispute the fact that against the 

order of the Tribunal dat:d 138. 1997 passed in D.A.N32 and 

229 of 1 396 the respondents have fi led w.r it app1 i cat ion before 

the Hon ble Gauhati Hi h Court.Hc:wevsr acccrdi nctt.o the app1 i-

cants no intev tm order has been passed agai net the drder of the 

.Tribunal . . 

We have hsarc MrB:,.narma 	j.  JuSarkar, Mr1, 

I 
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Hussain and Mr.B.Malakar, learned counsel appearing on behalf of 

t:he applicants and also Mr.A.Deb Roy, learned Sr.L.1.SL:. and 

MrE.L:. Pethak, learned SrL:LLS.I. appearing on beha!f of the 

respondents The learned counsel for the applicants disputE the 

claim of the respondents that the scheme was retrospective and 

not prospective and they also submit that it was up to 189 and 

then extended up to 1993 and thereafter by subsequent circulars 

Acccrdinq to the learned counsel for the applicants •  the scheme is 

also applicable to the present applicants The learned counsel 

for the applicants further submit that they have do':uments to 

show in that connection. The learned ccunser for the applicants 

also submits that the resioridents can not put any cut off date 

f or  imp1ementa(1cn of the scheme, inasmuch as the Apex Court has 

not given any such cut off date and had issued 	directin for 

conferment of temporary status and subsequent 	regularisation 

to those casual workers who have completed 240 days of service in 

a year. 

7. 	On hearing the learned counsel fcr the paytieV we feel 

that the applications requlre further examination regarding 	the 

factual position. Due to the paucity of mater ial it is not 

possible for this Tribunal to come to a definite ccnciusic!n. We, 

therefore feel that theb matter should be re—examined by the 

respondent themselves taking in to cctnsideratic'n of the submis 

sions of th learned counsel for the app]. icants. 

in view of the above we dispose Of these applications 

with direction to the respondents to examine the c:ase of each 

applicant. 
The applicants may file representations individually 

within a period of one month from the date of receipt of the 

order and if such representatic!ns are filed iniividüally, the 

respondents shall scritinise and examine each case in cc'nsulta-

tion with the records and thereafter pass a reasoned order on 

7t 
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Ouwat1 Bei1Ci 
06 0  

IN THE CENTIAL ADMINISJ!RATIVE TIUBUNAL 

GtT1AEPI BEt'ICH W GUWAHMI. 

Q .A. 	36 OF 

Shri G.C. Das & Ore. 

- 'is- 

Union of India & Ore. 

And- 

In the matter of : 

written Statement submitted by the 

espondents 

The respondents beg to submit the written statement 

as follows : 

Shri Ganesh Oh. Das, Md. Jakir Hussain and Shri 

Nripen Oh. Das, these three applicant casual labourers have 

jointly filed this 0 .A • be fore the Hon 'ble Tribunal making 

a prayer not to die-engage them from their present service 

and to grant them Temporary Status as per provision of the 

scheme • They have also claimed that they are entitled to 

get the benefit of scheme. 

Pursuant to the judgement delivered by the 

Hon'ble aipreme Court of India, the Department of Telecom 

prepared a scheme in 1989 for absorption of all casual 

labourers who had put at least 24 0  days service in a year 

and were on engagement on the date of introduction of the 

scheme. The scheme is iioi as casual labourers (Grant of 
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(Grant of Temporary Status and Regularisation) scheme, 1989 

and caine into effect w .e .f • 1 .1 0 .89. Under the provision of 

the scheme the Department has regularised thousands of casual 

labourers who were engaged before 1 .1 0.89 and have worked for 

more than 24 0  days in a year on that date. 

The Department had imposed a complete ban on I 

engagement of casual labourer w.e .f. 22.6.88 and restraining 

orders were issued to all concerned. The telecom officers 

are devoid of any bower to engage any casual labourer in 

defiance of ban order • But there is irrega1rity of an enour-

mou.s scale in the engagement of casual labourers on choose and 

pick basis. The accumulated result of such mindless engagement 

by field unit that 	without maintaining proper records 

has aggravated the situation to the detriment of the Department. 

The Department of Telecom has addressed the 

situation on humanitarian ground and as a one time relaxation 

it has been decided that all casual Z mazdoors on engagement & 

on 1 .8.98 and who have worked for at least 24 0  days in a year 

prior to 1.8.98 9, would be granted Temporary Status. In the 

process the Department has liberalized the scheme and advanced 

the out off date to 1 .8.98. 

arlier all the three applicants had also approached 

this Hon 'ble Tribunal by way of filing 0 .A • No. 131/98 claiming 

temporary status and subsequent regiilarisation and the Hon 'ble 
I Tribunal was pleased to pass an order on 31 .8.99 directing the 

fiespondent to examine and scrutinise all cases in consultation 

with records and to pass a reasoned order there afteron merit 

of each case. 
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Pursuant to the above order dated 31.8.99 9, D1jjop- 

wise verification committees were formed to verify the claim 

of each casual labourer. The committee was given access to 

all records to find out Itill ergagement particulars of the 

casual labourers. The committee, after thorough scrutiny 

of all connected records submitted its findings in respect of 

all casual labourers including the applicants of this O.A. 

Based on the finding of the committee, the competant authority 

has assessed the eligibility of the casual labourers for grant 

of the benefit of scheme taking into consideration of the 

advanced cut off date as 01..98. The casual labourers thus 

found to satisfy the eligibility conditions have been granted 

Temporary Status. 

The findings of the committee in respect of these 

applicants, reveal that they were engaged by the Department 

for casual nature of work from different dates of 1996. The 

findings also confirm that none of the applicants has completed 

at].east 24 0  days in a year preceeding 1.8.98. The applicants 

thus fail to complete the required length of servIce and are 

not entitled for any benefit of the scheme. 

The verification committee's finding for the 

three applicants are annexed here as Ri R2 and 13 
respectively. 

Settled position of law and essence of the scheme 

is very clear that casual labourers who have continuously 

worked for atleast 24 0  days in a year prior to 1 .8.98 is to 

be granted Temporary Status. 1t is made abundantly clear 



:1 
I- 

-4 - 

that orders have been passed for conferment of Temporary 

Status to hundreds of casual labourers who have been found 

to have completed atleast 24 0  days in a year preceedirig 

1 .8.98. The present applicants are not similarly situated. 

to those casual labourers, as they have not put in at least 

24 0  days service in a year 

The Respondent Department has rightly consi-

dered the cases of the applicants and found that they do not 

fall in the target category of labour before the Hon'ble 

Supreme ourt nor satisfied the eligibility condition of the 

scheme. In-eligible casual labourers cannot be granted 

Temporary Status under any provision of rules. 

Thus the relief sought by applicants, therefore 

cannot be extended to them under any provision of scheme/rules 

of the Department and the Hon 'ble Tribunal is humbly requested 

to dismiss the application for the grounds as stated above. 

verification.... 
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VE1 I PICA P ION 

I, Shri (4YLQ) 	-k 	Irru )  RV4 	ctJe- 

being authorised do hereby veriir and declare 

that the statements made in this 'written statement are true 

to my 1nowledge, information and believe and I have not 

suppressed any material fact. 

And I sixi this verification on this I ko th day 

of May, 2001. 

op 

0/0 the C. G. M. Telecom 
('ire 	-rr 
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ANNEXUREC" (Page2) 
 ' I 	 • : ENGAGEMENt PT1Cu 	FROM ThE DATE OF INITIAil ENGAGEMEr , . r. 	 . 	

. - I 	
NAL'VIE Shri Ganesh Chandra Das 	 I  

 

I 	

Engaged 	Bill 	Name of . A 	j 
t 	 Days 	payment le 	P.s 

Amotuit 
 wlioni 	tf ipgsingf"R AO who 	T 

: 	 F' Uority 8 pud 	, 
Id . 	 — - 	 , 	_________________ 	 . 

I • 

	

4 j 
I  1996 	1/1 to 31/12 	134 	Vt No 226 did 	

I S DasSDE4 tD(OP5 	B,Deb, * / uia 	J 
I 	 8 2 99 for 	 lie RRC/OI 40/ON Ø St O(A& ; 14? I 	

t 
41 I I 	payment DA 	

1r 	' 	P),C 0 , ' 	 I 

arrear gauist 	' 	A 4 	i I II 	
: 	

I I 	
sicuoned 	

Li 
1 	

I 	 4 

	

/ 	memo o 	
It? I 11(1 	

p 
DE(OP),C 0 / 	 } 

Mi. ________ 

• 	GH  

'1998 1 1 to I 1/ 12 4I---------j--- 	
: -  H 'Total  

3 9 
A

I 	 II 	 4 	 1 

(A K e eg) 	 (B Deb) 	 (C C Dab) 	
I 

AGM(/drnn) 	
Sr AO(A&P) 	 AL) IT) , 

Circle OffIce/GB 	 CircJe 0111cc/Gil 	 Circle Oflhice/GH 
p 	1 	Il 	 I 	14 	 I 

	

; 	.•• 	 . 

	

•. 	. 	., 	
• 

r 	 41 	 1 4 	II / 	
1 	 I 

	

II 	 I 	14 	1 	II 	 I  
'i 	I 	

Il•V 	i 1 t 	I 	 1 	 1 	III 

	

I 	4 	 r 	J 	I 

	

I 	
I 	* 

I\ 	 I 	I 	I 	 II 	I 	 ((2 	
k 

\ 	 I t1 	• 	
'Ir \ 

I ( 	 I 	 2 14 	 4t 	 I 
• 	

-. * 	
I 

\• 
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ANNEXURE "C (Page 2) 
ENGAGEMENT PARTiCULARS FROM iFLE DAlE OF INITIAL EN(AGFMENI' 

NAMF Shri J iku I hissain  

1. 

V 

F7car Mouth Nf 

/ 
Mode of Aiuowt Engaged by Bill.. Nuñcof 

Dvs payment ic Rs. whom Passing AO who 
MR/ACG- Authority has paid 
17/Vr, Noctc  

1996 1/1 to 31/12 iii Vx-.No. 226 dtd S.Das.SDE DE(OP), B.Dcb 
8.2.99 for i/C RRC/GH CO/Gil SrAO(A& 

pa)ymCnt of P).CO/GH 
I)A arrcar 
agaixist 	.. . 
sanctioned . 
IUCO1O against 
DL(OP),CO/ 
GI-I  

1997 1/1 to 31/12 128  -do- -do- -do- -do- 
1998 1/1to 3 I / 12 141 -dc- 	. -do- 	,. -do- -do- 

LL -__ TIITIETIIT 1YE 
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fl ANNE xuir 	gc 2) 
ENJA(JJ:MLN1 1AR1 K ULARS I ROM I iii: 1)A Ic 01 JNI I IAL ENGAUI:MENI 

k NAMI 	 Das  

(E -  01101 No o Mode of 	- - Amount cdby Bill Name of I) ivs p lymcnt ic Rs horn Passing AO who 
- 

: 

MIACG. Authr1i has paid . 17/Vr. No etc  
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